
File No.CIC/4/2016-Rgr (Vol. II) 
CENTRAL INFORMATION COMMISSION 

…. 
New Delhi, dated the 7th September, 2016 

 
ORDER 

 
Sub: Regarding issuance of notices of hearings. 

 
It has been brought to the notice that in some cases hearing notices are 

served on the parties at short notice and at times just a day before the scheduled 
date of hearing before the Commission.  In a few cases, hearing notices are served 
even after the scheduled hearings. This results in a lot of inconvenience to the 

parties who may have to reschedule their pre-fixed programme and also do not get 
sufficient time to prepare themselves for the hearing. 
 
2. The matter has been considered and it has been decided that a notice of 
hearing in a case must be issued well in advance before the date of scheduled 
hearing providing sufficient time to the parties to respond/attend hearing in the 
matter.  
 
3. All the Deputy Registrars are, therefore, directed to ensure that the notice of 
hearing in a case is issued at least 21 days before the scheduled date of hearing 
unless otherwise ordered by the Chief IC/IC concerned.  
 
4. This has the approval of the Chief Information Commissioner. 
 
 

(Dr. M.K. Sharma) 
Registrar 

To 
 
1.  Shri Subhash Sharma, DR to CIC. 
2.  Shri R.L. Gupta, DR to IC (BS). 
3.  Shri Ram Parkash Grover, DR to IC (YA). 
4.  Shri Vijay Bhalla, DR to IC (SH). 
5. Shri T.K. Mohapatra, DR to IC (MP). 
6.  Shri K.A. Talwar, DR to IC (KY). 

7.  Shri Dinesh Kumar, DR to IC (SA). 
8. Shri V.K. Sharma, DR to IC (SB). 
9. Shri K.L. Das, DR to IC (BJ). 
10. Shri Raghubir Singh, DR to IC (DP). 
11. Shri A.K. Talapatra, DR to IC (AB). 
 
Copy for information to:  
 
1. PPS to Chief IC 
2. PSs to Secretary/Addl. Secretary 
3. NIC with the request to upload it on the website of the Commission. 
 

 
(Dr. M.K. Sharma) 

Registrar 

  


